n

Trein Seroices on

an under-developed State, there is a
tendency on the part of the Chair to
neglect peoples coming from an under-
developeg state like xssun. That is
iy complait. .

Mr. Deputy-Speaker: A highly so-
phisticated person like you should not
make such an observation, simply be-
cause You happen to come trom a par-
ticular constituency. This ig not being
fair either to your coustituency or to
your State.

Shri B, X, Nayanar (Palghat): Sir,
on a point of order. What have discus-
sed thig issue for the last 15 minutes.
I raised this question three times but
you did pot aliow me to a3k a ques-
sion. Now this discussion has been
golng on for 15 minutes. It only you
had allowed one question each {o some
members, this would have becn over
in no time. The hon. Minister has
submitted a report, which gives one
version,. We want to know tne other
version glso. At the same time, we
want to express our opinion about that
report. Why could you not allow that?
Already 20 minutes have been spent.
It would have beeen ovr earlier if you
had allowed questons.

r. Deputy-Cpenker: There i3 no
question of side here. The WMinister
has given an objective asssssmeent of
the situation,

Shr B K. Neyasar: How can we
Tely on that?
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Mr. Deputy-Speaker: That is my
view,

ot yrR wy eWnT : IMEW
wEhT, W TR WA A oy e
R g, swdygi ot Frr ra€ &,
wife wgt o s 9T sar g
BT gwr § W fadt v e geba
¥
My. Depuiy-Speaker; That will be
raised later on. Not on a paint of

order You can mention it when 1

have permitted a discussion, Not
now,

s g wr wgVW : W
qarg & Wt wfka § QX weeerd
& g & 1 g AT argd € fie wgt
TNy gr i Y off §, W AT
oY R goere Wt e §, w0
I9 & ot w1 grq &, wqT T W ¥
& ¥ gra wof ot W &

Mr., Deputy-Speaker: There ia no
point of order, We will now take up
the next item. Shri P. C Sethl

1445 hre

CORRECTION OF ANSWER TO SQ.
No. 541 RE. PRICE OF STEEL
AFTER DECONTROL

The Minister of Siaty in the Minie-
try of Steel, Mines and Metals (Shrl
P. C. Sethl): In my rcply to Starred
Question No, 541 given in Lok Sabha

Shri 5. Eandsppan (Mettur): How on 16th June, 1967 I have staled as
can you gay that it is objactive? follows:
: (Prheofmndndateguﬁesinmpm;u
tonne as Sonounced n:!e') Joint Piant
Price before Price after Incresse in Percentage of
Toem e A To5-67 4 price increwse
. rai f. 0. r. ruil
flat Swon) __head suation)
Ncw’ . 5286 1356 70 s
Old Dusign . 1340 1373 3 20
Axja®
New Daaign . 1454 70 s
O Design . :3:0; 342 33 1

*F, O. R, Works,
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There was an error in the Joint Plant 1-5-67 which has since been correcied by
Committee price announcement ted them. The correct position is as under :—
Item Price before Price after Increase in Percentage of
3-5-37 3-5-67 price increase
(f. 0. r. rail {f. o. r. rail
head station) head station)
Wheel & Tyres®
New Design 1286 1350 70
Old Design 1140 1210 70 [
Axles®
New Design . 1394 1464 70 s
Old Design 1109 1179 70 6

*F. O. R. Works.
Shri 8. 8. Kothari (Mandsaur): Mr.
Deputy-Speaker, 1 have to say sdme-
thing on this.

Mr. Deputy-Speaker: He has cor-
rected himself. You cap raise it on
some other occasion, not now.

14.46 hrs.

ELECTIONS TO COMMITTEES
(i) Corrzz Boarp

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi): Sir, on behalf of Shri Dinesh
Singh, 1 beg to move the following:

“That in pursuance of sub-sec-
tion (2)(b) of Section 4 of the
Coffee Act, 1042, the members of
Lok Ssbha do proceed to elect, in
such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Coffee Board for
a term of three years, subject to
the other provisions of the sald
Act.”

Mr. Doputy-Speaker: The question

is

“That in pursuance of sub-sec-
uon (_2)(b) of Section 4 of the

Coffee Act, 1942, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Coffee Board for
a term of three years, subject to
the other provisions of the said
Act”

The motion was adopted.
(ii) Russzz Boamp

Shri Shafl Qureshi: Sir, on behalf of
Shri Dinesh Singh, I beg to move the
following:

“That in pursuance of sub-sec-
tion (3)(e) of Section 4 of the
Rubbey Act, 1847, the members of
Lok Sabha do proceed to elect, in
such manner as the Spesker may
direct, two members from among
themselves to serve as members of
the Rubber Board for g term of
three years, subject to the other
provisions of the aaig@ Act™
Mr. Deputy-Speaker: The question

b

“That in pursuance of sub-gec-
tion (3)(e) of Section 4 of the
Rubber Act, 1947, the members of
Lok Sabha do procesd to slect, in
such mannar as the Speaker mey
direct, two mombers from amoug
themselvas to serve ss saembers of .



